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Dr. K L Bhrimall: As I bave al-
ready stated it is our intention to ex-
pand the scope of the scheme as more
funds are available and as the other
States also are interested, We would
certaily like to extend the scope of
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Shri Barrow: What is the co-ordin-
ation between this scheme and the
NCC and the ACC scheme?

Dr. K. L, SBhrimall: The NCC is not
for school students; it is primarnly for
the university students and the upper
two classes of the high echools. The
ACC is for the lower classes and it
is not for the university students or
for the higher secondary classes.
With regard to the national discipline
scheme we have given instructions
that wherever there are alreaiy fac-
ilities, they should not be introduced
I am proposing to set up a committee
which would go into this question of
bringing about greater co-ordination
between the ACC and the NCC and
the national discipline scheme.
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Short Notice Question
12 hrs,

Report of the Indian Lawyers'
delegation to U.B.SR.

8.N.Q. No. 6. Shri Shree Narayan
Das: Will the Minister of Law be
pleased tp state:

(a) whether the Indian Lawyers’
delegation which visited the USSR.
recently has prepared any report re-
garding the Soviet legal and judicial
system and submitted it to Govern-
ment;

(b) if so, what are the important
features of such a report, if any; and

(c) if not, whether the Minister of
Law has prepared any note of his
impressions which he would like the
Law Commission to consider?

The Minister of Law (Shri A. K.
Ben): (a) The delegation was a uon-
official delegation, and therefore the
question of submitting any report to
the Government does not arise,

(b) and (c). Do not arise.

Shri Shree Narayan Das: May 1
know what aspect of the judicial and
legal system there interested the dele-
ration most which they would like ta
be adopted in India?
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Shri A. K. Sen: I would hke our
own system to be adopted 1n India

Shri Shree Narayan Das. May I
know whether the members of the
delegation either in USSR or after
their return to India have met together
and consulted their notes with regard
to thewr impressions, if so, with what
result?

Bhri A. K. Sen: No, Sir, we have
not exchanged any notes

Shrl Tangamani: May I know whe-
ther any of the bar associations of the
country was consulted before the dele-
gates were chosen, or were they

chosen arbitrarily?

Bhri A. K Ben: In fact, the delega-
tion was chosen before 1 associated
myself with the delegation. I do not
think we consulted any bar associa-
tion as such

Shri Mahanty. Will the hon Munis
ter be pleased to state what 1s the
matter of urgent public importance
involved in the delegation's visit and
return from USSR ”*

Mr. Speaker. Order, order I am
not going to allow that question Many
delegations go It 1s not an adjourn-
ment motion that we are discussing

Shri Punnoose: May I know whether
it 13 not proper that when a Minister
leads a delegation to a foreign country,
whether 1t is offical or non-official,
the delegation submits u report to the
Government? I would hike to know
the views of the Government on that
point

Shri A. K. Sen: Well, 1t 15 the usual
custom for an official delegation to
submit a report The composition of
this delegation was such that a report
of the delegation as such was neither
called for nor was it possible to con-
template, and I do not think there 1s
any urgency or necessity for having
such a report

Bhrl Joachim Alva: I believe Sir,
the hon Law Muster as well as
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Shri Chatteryy, a former leading Mem-
ber of this House, have spolten mbout
the cheapness and guickness of the
Soviet system in criminal and cival
trials May I know whether any one
of those proposals regarding the cheap-
ness and quckness of trial will be
embodied m the Law Commission's
report?

Mr. Speaker: Order, order Are we
going to have a discussion during the
time given for putting supplementary
questions on a Short Notice Question
about the details of the judicial system
in Russia, make a comparison with the
judicial system here then ask as
to why 1t ought not to be accepted
here? The smimple thing asked for in
the original question is whether he has
prepared a note and whether he will
place 1t on the Table of the House
He has answered that no note has been
prepared 1 am not going to wllow
questions about details of the system

Shri Easwara Iyer: In the choice of
the personnel, may I know what iz
the procedure adopted?

Shn A K. Sen' My own selection
was on the bams of selection already
made

Shri Sinhasan Singh: The Govern-
ment has spent a lot of money on this
delegation This delegation was an
cxpert delegation which went to study
the junsprudence of the law operat-
mg i Russia I think Sir, a note
must be placed here so that we may
be able to know positively what con-
clusions were arrived at by the dele-
gation and whether there is any
special advantage in that system or
not

Mr Speaker Order, order ‘The
hon Member 1s arguing 1t I have
allowed a number of questions We
will take up the next item
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*1137 Shri Vidya Charan Shukia:
Will the Minister of Defence be pleased





